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OPEN COURT 

• 
CENTHAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BtNCH 

ALLAHAt:$AO 

Allahabad : Dated this 18th day of January,2001 • 

uriginal Application No. 1334 of 2000 

CORAi"! :-

Hon• ble l'lr. Ju at ice RAK Trivedi, V .c. 

Bhal Chandra Prasjapti, 

Son of Hira Lal, 

Resident of Village Oakhin Tota, 

Bansgaon, District-Gorakhpur. 

(Sri R.c. Sing)&, Advocate) 

• • • • • • Applicant 
• 

Versus 

·1. Union of India through its 

Secretary Ministry of Human Resources Deveopment, 

Department of Education, Government of India, 

Neu Dethi. 

2. Deputy Director, Navodaya Vidhyataya Samiti, 

Regional Jff ice, Lucknow. 

3. l'lr. Rama Shanker Rao, 

lncharge/Off iciating Principal, 

Jawahar Navodaya Vidhyataya, 

Kasia, Kushi Nagar. 

(Sri LM Singh/Sri V. Suarup, Advocates) 

•••••• Respondents 

Q ~ Q ~ ~ 1o_r_a_11 

By ~on'bte Mr. Justice ARK Trivedi, v.c. 

' 

The applicant Bhat Chandra Prajapati, uho is 

serving as Trained Graduate Teacher at Navodaya 

Vidhyataya, Kasie, Kushinagar, has filed this application 

under Secti~n 19 of the Administrative Tribunals Act, 
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1985, chatlenign the order of transfer dated 21/24-8-2000 

modified vide order oated 7-9-2000 transferring him 

from Jawahar Navodaya Vidhyatay, Kasie, Kushinagar to 

Jawahar Navodaya Vidhyata, Dhungiri, Puro1a, Uttar 

Kashi in the State of Uttranchat. It appears that 

before coming to this Tribunal, the applicant challenged 

the aforesaid order before the Hon'ble High Court of 

Judicature at Attahabad in writ petition no.44805 of 

2000. The aforesaid writ petition uas dispos ed of 

finally by the order dated 18-10-2000 by following 

oroers :-

1•1t is well settled in law that a petition 
unoer Article 226 of the Constitution of India cannot 

be f ited and entertained by this Cuurt on the ground 
of personal problems and difficulties of the petitioner. 

l do not find any illegality in the impugned order. 

It is, however, obs erved that if the petitioner was 
in persunal difficulty and was unable to join on the 
present place of posting, he could file a representation 

before ~he competent authority for ventilation of his 

grievances. He can still file a representation for 

appropriate retief. If such a representation is f i l e d 

within 15 days from today, the same shalt be de•lt with 
and decided 8apeditiously, preferably within a period 

four months from the date a representation atongwith a 
certified copy of this order is filed before the 
competent authority. 

Till decision of the representation, effect shatl 
not be given to the im pugned orders of transfer. 

With these observations and directions, this 
pe tition stands disposed of finally" 

2. From the 

clear that the 
perusal of the aforesaid order, it is 
legality of the impugned order of 

transfer has been upheld by the Hon'ble High Court. 

However, the applic ant was permitted to file a 

representation before the respondents placing his 
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' personal difficulties. The applicant availed that 
I 

remedy. He rited a representation but the same has 

been rejected on 6-11-2000. As the order of trans fer 

has bean upheld b~ the Hon•bta High Court, I do not 

find it appropriate for this Tribunal to interfere in 

the matter. The application is accordingly rejected. 

There sha ll be no order as to costs. 

~---~~ 
Vice Chairman 

Duba/ 


